OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BﬁNCH

ALIAHABAD.
Allahabad this the §th day|of September 2000
Uriginal Application no. 137 of 1993,

Hon'ble Mr. Justice R.R.K.||Trivedi, VC

Hon'ble Mr. M,P. Singh, .AMJ-

1, Arvind Kumar, S/o Sri||Raja Ram Sharma,
Assistant Instructor Hand Block Printing
Training Central AmroHa Distt. Moradabad
Office of "he Developient Commissioner,
(Handicrafts). |

2, Km. Madhuri Gupta, D/¢@ Bri pateswari Prasad,
Training Centre Chinh?t:

|

" oo Applic ants
C/As Sri N.L. Srivastava
Versus

1, Regional Director (Centre Region) 46/3
Gohaley Bihar Marg Lugknow U.P. Office
of Development Commissgfioner (Handicrafts)
Ministry of Textile. ||

2. Development Commissioner (Handicraft)
Ministry of Textile We$t Block no. 7
R.K. Puram, New Delhi.

3. »Addl Development Com {ssioner (H) Ministry Qqf
Textile West Block No.||7 R.K. Puram New Delhi.

4, Union of| India through;Secretary Ministry of
Textile Udyog Bhawan, Yéw Delhi.

o« Respondents

C/Rs sri A, Sthalekar
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order: dated 20,05.,92 (ghnexure 4) is quashed.
The epplicants shall be ghtitled to reinstate on| the
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